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DEPOSIT INSURANCE CORPORA
TION (AMENDMENT AND MIS
CELLANEOUS PROVISIONS) BILL*

THE MINISTER OF FINANCE 
AND REVENUE AND BANKING 

(SHRI H. M. PATEL): I beg to move

for leave to introduce a Bill to pro
vide f o r  the acquisition and transfer 
Of the undertakfng of the Credit 
Guarantee corporation of India Limi
ted in order to serve b^ter the need 
for providing credit guarantee to 
commerciall banks, and further to
amend the Deposit Insurance Cor
poration Act, 1961, and the Reserve 
Bank o2 India Act, 19J4, and f o r  mat
ters connected therewith or inciden
tal thereto.

MR. DEPUTY 
question is:

SPEAKER: The

'That leave be granted to intro
duce a Bill to provide for the ac
quisition and transfer of the under
taking of the Credit Guarantee Cor
poration of India Limited in ordet 
to serve better the need ^or pro
viding credit guarantee to commer
cial banks, and further to amend 
the Deposit Insuiianoe Coi^Kwration 
Act, 1961 and the Reserve Bank of 
India Act, 1934, and for matters 
connected therewith or incidental 
thereto/’

The motion was adopted,

SHRI H, M. PATEL: I introduce- 
tthe Bill.

14.38 hrs.

MATTERS UNDER RULE 377

(i) R e p o r t e d  d e c i s i o n  o f  t h e  C e n t r a l  
G o v e r n m e n t  e m p lo y e e s  t o  sV a o e
DharucLs

SHRI V AY ALAR RAVI (Chirayin- 
kil): With your permission under
Rule 377, may I draw the attention of 
the hon. House and the GovemmMit 
to the decision taken by the Central 
Government employees to organise 
joint mass dhamas on 23rd March,
1978 as a first step to their agitation
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[Shri Vayalar Ravi]
in support of their demands. As the 
House is aware, the Central Govern
ment employees are clamouring to 
settle their pending demands since a 
long time. Unfortunately none of 
their representations have been heard 
or any decision taken on their char
ter of demands. The Central Govern
ment employees, including raQway- 
mesi, Posts & Telegraphs, Defence. 
Audit & Accounts and others num- 
beidng 30 unions, have jointly taken 
the decision to launch a nation-wide 
agitation.

Many issues o f the Railwaymen 
including bonus are still pending. 
The P & T employees are so much 
ignored and many of the recommen
dations of the Pay Commission have 
not been implemented properly. There 
is no proper machinery to look into 
the grievances of the P & T employees 
,and rather the Government is more 
eager /to ignore mutual discussions. 

*Jt has become the practice on the 
part of the authorities to implement 
arbitrary decisions. 30 per cent of 
the P & T employees numbering njore 
than 2 lakhs are extra-departmental 
employees. They are still considered 
as outsiders and getting only the 
lowest remuneration in the country. 
They do not have any benefit of being 
Government employees even though 
they work more than a Government 
servant. The condition  of extra 
departmental employees is a mere 
reflection of slavery and it is high 
time they are absorbed in regular ser
vice.

The Central Government employees 
are legitimately demanding the mer
ger of Dearness Allowance with basic 
pay. There are many cases of victi
mization still pending, v/hich v^ere 
initiated in 1968. A large number of 
casual workers, contract labour, etc. 
are «till continuing by the govem- 

jnent and the employees are oemand- 
ing abolition of these systems. Direct 
recruits to certain categories are 
creating a stagnation and are block- 
ing the promotional avenues of lower 
grade employees.

All these demands of the Central 
‘Government employees are of a seri
ous nature and require iic m e ^ te  
attention of the Government, but, un
fortunately^ the Goveniment is reluc
tant to have any negotiations . or a 
dialogue with the representatives of 
the Central Government employees to 
settle these issues. Any delay on the 
part of the Government will aggravate 
the situation and it will lead to a 
countarywide agitation by the Central 
Government employees and the 
Government will be fully responsible 
for any such situation. So, 1 take
this opportunity to demand from this 
Government to start a dialogue with 
the representatives of the Central 
Government employees immediately 
and settle the problems.
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